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TN THY CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERARAD BENCH AT HYDERABAD~500 004.

3V
SUB: O.A /& / S.R. Wo. OF 1997

( DIVISTON / SINGTE BENCH. )

PHE Applicent desires to seek urgent Interim Orders.

Be pleased to circulate to Court On V—19-41 4 1939

or after recess to dey for orders.

I undertake to remove office objections if any.

Advence copy is served / mot—served on the Regpondent's
B

Counsel / Appiricomtts—Counsed
Pated ‘3’?_ = i ADVOCATE _ £6F APPLICANTS /ARSPoriniCs

o USRS
Time : : -

( 45t. geurt / 2 nd. Court.)

Per Court ... (Division Rench/ #imple lionch)

circulete for orders in Court(\b on_ \ap 479t ____\_‘b'go_\p‘\
P ——
todayr-ay —2—I+5Eil
Dated : ?‘ l
)

sl - 1

Time : ‘
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CENT?AL ADNMINISTAATIVE TQIDJN“’ HYDERABAD BINCH: z7;-

,.,JHHYDEQABAD.
| QaTL L T I |
., ORIGINAL AppiIcATION \m 130b 1297,
..__n__ﬂﬁ‘zﬁ_:_;:ﬂ{*':i\z_\% N | |
: ' (Agplicant&(sﬁﬁf
VERSHS o
Union of India, Repd., By. o
(3&-3%7f f@;S; /V14@47C;;_ f;}ehk_iz

h
£ 'F!
P H

fgiFD Qfx)JQﬁ\ﬁ:LééfﬁLS;( A e kf92334f’

Res;ondent&(as(s) L

The Application has been Submitted tg the Trlenal by Sh:L?““
F

Shri t‘/ W‘Y/e n‘ﬁm i

ndUDcateﬂ%:HEka
(/ .
u;qmﬁﬁmun Undzr Sectlmn 19 of the Adm1n1str4

tive Trlbunal’
Act,

1835 and the samg has been Scrutlﬂlsed u;tn ra

i
the points mentioned in the c

hecx list in thg llgwt of tnd

nerence to

"Provisions i the ddMlﬂlstraflvm TrlDunal(prcc 2dure) Rul

:
1987,

DEAUTY REGISTRAR(JUDL).
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N Is tha a:pilc;*lgn SCCOma ined 1°0/0e, for HS;SD/F.'KZED

hoan

.-

-

Me H va Leg1ol cosles of thg annsxure SUuly attssted
C iled ‘

12. Hus .o a0t icont extaustod 211 aveilable rémidies. ‘N(\>

13, Hos the Index of UDQUN3 bgan'Fileﬁ-gnd Pagimation done Q{{"
STaparly, -
T4 Has the declaration as 8 .reguired by itam HNo. 7 0?‘\}<‘ : '

form, I bezn madag.

15. Have Pqulrmd number gf envalops (fils six) dearing Sée
Full adcdresege of tha rospondents hean filad, -7

. ot ¥
16. (2} uUnsther thg relief sough Form arise out of signle
Cause of xtion, -

CdnentEr sny intasin relief is grayed for, }f(

17 7 ' iIn cose an Ma Fagr cglnangtwjn aff dalay in Plled —_—
it supported 3 an arfidavir af the a .licant,

18.. Uaahter t ig Cadusg ban

-y

garad by a single banch., IND

18. Any othar points: e

28, Roezult of tha scrutiny with initisl of tha scrutiny. - L{i
Cl ;4_,'(. . ' ! ) E :




CECTRAL ADMINISTRATIVE TRIBUNAL HYBERABAD QEHCH HYDERABAD.
Beiry Now 3]6/

R'e;ﬁort in the Scrutiny of Application.

Presantaed by L{ﬂf’@ O-%2 of presentétion:
- ‘- 30T
_______ fTEz{ [P tiin —a. o

Qpplicant(S) e e e e e e S S e

- Resaondent (5)_;___“&6_(7,._9_,___%__;_'(7_\_)_/( <\ &‘\3

Noture of grivenace ‘ %le—p“:\”’b

_S(

_."‘50-' of Analicants | / No. of Prespondentse——m—mem—

CLASSIFICATI i,

Subject.%‘( "\JZN N@ Oepartment M:? (i‘@

lll'.l'....l'it..l..'.

1. Is the apolicatisn in the preosr form, \t-’
£ - .
\three coplete sets in paper books form
in the two complitinns),

2. dnsther name description and cddress of 211 the.\m
partied oeen furnished in the cause titla. - '

3. (&) Has thewplicetion ba.n fully signed snd \Jarified..\Q
(b) Has the copies basn duly signod, V\

(c) Have suffigient number of moies of the - p:ol.icatiun%)

H
bsan filed.

fo
.

Ynathsr all the necessary partiass are impleadeds *\Ij)

S. Unethser English tranlation of documsnts in & Language, Y———
other than Zngliish or Hindi pa:on filed, ’

6. Is the applicatisn on time, (s2: section 21) ‘é ’ o

7« Has the Vakalatnama/Memo of apperance/Auttorisation bes
tiled,

8. It tho anolication mointsinbility.
(u/s 2, 14, 18, or/U/R. 5 ctc.,) -

9. Is the applicibion accompaned, duly atiscton
copy ha:@n filed,

}_.J
|
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-
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e
o
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‘if’ O-A-o’ \%OB OF 19970

Application filed under Section 19 of the Central Adminis'rative
Tribunals Act,1985. ’V£ZQ¢& ¢

o Ten it
, . en
‘WETWEEN: . Tenm ‘A o

MOHD.MANNAN son of late Mohd.Suleman,

aged 49 years, R/0 Mahabubnager, (fﬁ(q C q)

) Occupations Group.D, Tndustrial Bstate TS0
’ Mahabubnager &nd Dist,Andhra Pradesh.
¥ ez PO SILQ
R é@ [ N B
< 1.Union of India:Repby: ]
The Chief Postmaster-General, | E
Andhra Predesh Circle,Hyderabad &, 30 SEP,QQ] §
4 others. . cen \ f
INDEX TO MATERIAL PAPERS FILED WITH THE ORIGT d N.
. :ﬂ
sl. Brief perticulars of documents Verked as Page Lumbers
No. filed with the Ooriginal Application ANNEXURE. Fromfp To
4 ORIGINAL APPLICATION soe 1T 10
Te Memo No 0B1 /GI'-D/DlgB. at. 26"9""1 997 ) I e J 1
of Supdt.of P.0g,Mahabubnags® Divn.
5. Seniority List of EDAs as on 1=T7-91 T N 12 '14
of Mahabubnagar Divn.issued by SP0s
Mahabubnagar Divn.(Extract) ' ?
3. Memo No.B1/Gr.D/Dlgs. dt. 5-8-97 TII Ll 15 |
jggued by the supdt.of POs ,Mehabubnagar “
4. Memo No.Group.D/EDA/9T dt. 7-8- -1997 v 16
P issued by Asst.Supdt.of P. 09, '
i Mahabubnager East Sub Divn.
5, Tetter No,47-11/93-SPB.I. dt.25-8-93 v 17 18
igsued D.G.Posgts, New Delhi.(Extract) ¥
4
4 6. Tetter No.47-11/93-SPB.I. dt.31-3-94 VI ol 19 -
o jsgued by the DG Posts, New Delhi. ;
7. Representation at. 5-8-97 of the Vil o8 20 f
applicant addpedsed to Supdt.of P. 03, -

Mahsbubnager Divn.

Lr.NoJ AC/Acct. II/SB/97 dt. 30-8-97 VITI 4 21
of Head Postmaster, Mahabubnagar HO

099\41] |

Hyderabad-4,
Q/ o
Dated ?—P‘ Sepo 1 997 .

o\
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TN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD-500 004.

0.A.,NO.

\20b or 1997.

BETWEEN:

WMohd., Mennan son of late Mohd.Suleman,
aged 49 years R/0 Mahabubnagar,

Occupation: Group.D, Industrisl Estate TS0.,
Mahsbubnagar end Dist. Andhre Pradesh.

AND
1.Union of India;jRep.By:

The Chief Postmaster-General,
Andhra Pradesh Circle and

4 others.

: CHRONOILOGY OF EVENIS :

ves APPLICANT.

veoe RESEONDENTS.

§1.No. Date of Authority Brief particulars OH the event. |

Te 5-10-1947  Applicant Date of birth of applicant as
entered in the EDA'S Seniority
Tist of Mahabubnsger Divn.

2. 20-5-196% do Date of appointment|of spplicant

3. Jul/Aug.1997 Supdt.of POs
#ahabubnagsr

4. 5-8=-1997 Applicant

5. 5=8-1997 Supdt.of POs,
Mahahubnagar.

6., T-8-1997 Asst.Supdt.of

Mahabubnager
East Sub Divn.

Pogtmaster
Mahabubnagartio

7 . 30"8-97

8, 26=-09-1997 Supdt.of P.0s,
Mahabubnagar

Divn.

as EDMC/Pkxr. Devarkadra SO0.

Occurrence of Group.D vacancy
at Mehebubnager HO |and Industrie
BEstate TSO(MBN) owihg to promo-
tion of regular incumbents as
Postmen.

Repregsentation sent by applicén
to Supdt.of POS,MahEbubnagar.“

Adhoc appointment ﬂ;der issued |
appointing/alloting the applimal
to Mahabubnagar Badt Sub Divn.

Appointment order isgued postin
applicant as GroupyD at
Tndustriel Estate DTSO(MBN) |

fetter calling for[Nomination
and family particulars.

Order proposing te?mination
of appointment of applicant
ag Group.D issued.

Hyderabad-500 004,

Fre
. Dated94d Sept.1997.

plicant.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD-500 004,

0.4., No. 1206 op 1997, ;

Application filed under Section 19 of the Central Admlnlstrative

Tribunals Act,1985. |

BETWEEN:
MOHD .MANNAN, son of late Mohd.Suleman,
aged 49 years, R/0 Mahebubnagar, .
Occupation: Group-D, Industrisl Estate P.O.
Mahabubnagar-509 001 and Dist.Andhra Pradesh.

vod
AND

TeUnion of India:Rep.by:

The Chief Postmaster-Generel,

Andhra Pradesh Circle,Hyderabad-500 001,
2+The Postmaster-Generel,

Hyderabsd Region, Hyderabad.500 001, s
3.The Superintendent of Postoffices, !

Mahabubnagsr Division, Mahabubnagar.509 001,

4.The K::)Assistant Superintendent of Postoffices

5+The Head Postmaster, Mahabubnager H0.509 001,

?,II-L‘

..,

”-E_

'YX}
::DETAILS OF APPLICATION ::

1. PARTICUILARS OF THE APPLICANT The particulars of
Applicent are es mentioned in the cause-title above. |

|apPLICANT. |

o)

Mahsbubnager Bast Sub Divn., Mahabubnagar-509 001 addl

RESPONDENTS.,

‘The addrsegs

Pa—

the

e w3ty ARG T AL L o M bl f s s e, P g ieebi s oo e A, pmear REeae b, Wl e A%l Tl REEL Y Y L L,

|

of the Applicant for the purpose of service of summons,notices, i‘

processes etc. is as that of his counsel: ;
Y.APPATA RAJU,

Advocate,

House HNo.283, Indraprastha Township Phase.I.

Vinaynagar, Saidebad:Hyderabad-500 059,A.FP.
PARTICULARS OF THE RESPONDENTS :

2. The particulers of

summons, notices, etc., are as that mentioned in the
cauge-title above.

3. ORDERS AGAINST WHICH THIS APPLICATION IS MADE :

the
respondents and their eddresses for the purpose of se?vice of

(a) Order Number and :
Date.

Memo,No, BI/Gr.-D/D1

(b) Issued by

The Superintendent o

Mahabubnagar 3}§2P’L)

No.of correctiongs: wni— APPLICANT

Atteator : %ﬁﬁ?

| & — 'y -

Je

dated 26~09-1997.(ANNEXURE.L.

Page. || )
Pogtoffices

4" rd .Respdts
|

|




.

¥ (¢) Subject matter in

-2a

e

brief:

Threatened irregular
termination of selection

to the post of Group.D
against rules of recruitment
and selection prescribed.

44 JURISDICTION OF THE TRIBUNAL:

subject matter of the order ageinst which he geeks
within the jurisdiction of this Tribunel under the|provisions
of Section 14(1) of the Central Administrative Tribbnals

Act,1985.
5. LIMITATION 3

the case aggrieved by the
igauned by the
his

6. FACTS OF THE CASE :

05=10~-1947 has been regularly appointed as EDMG/P?cker ,

No.of correctiong: ot
Attestor H W“Q
] R

The Applicaent also further declares %hat the
application made herein is within the period of limitation
pregcribed in Section 21(1) of the Central Administrative
Tribunals Act,1985 in as much ag he is seeking red%essal in
impugned orderiﬁggted
3 rd. respondent threatening termination 4
gelection and sppointment to the poat of Group-D in
the scale of pay of Rs.750/940.

The Applicant whose date of birth is

The Applicant whose dete of blrt.
is 05-10-1947 has begn regularly!z-
appointed as EDMG/?acker, Devar- l_
kadra S0 on 20-05~ 1969 and has jf
been continuously working as suchif}
without bresk till 07.08-1997 on I}
which date he was selected and .
appointed as Group-D jpfficial in
the scale of pay of Res 750/940 |}
on adhoc basis ag per his seniorij;
in the Extra Deptl. [Post Hheld r;

by him and othsr el glbzllty
conditions prescrlbedt He joined 3
in the new post on 8-8 1997 eand . f
is continuing to hold the said '
post till date. He hgs been selec%f
and appointed against e regular If
and vacant post. Hls gelection F:
and appointment as Group-D is I
proposed to be terminated by th

3 rd. respondent hereln vide gﬁ
his orders dated 26-9-97 (impugned;
order) without any rLason which |
is illegal, arbitrary| and against'g‘
Recruitment/selection| to Group.D |
postg.

1

The Applicant declaTes that the
redresgsal is‘

26-9-1997

N
DEPONENT.




|
at Devarkedra SO on 20-05-1969 and he held the said

on regular ang conFlnuous bagis till 07-08-1997 ,

(ANNEXURE."_\ Pago 12 to b ). ‘
= | ﬁ

E) ] L L] L
Being the seﬁiormost eligible Extra Departmental Agent
(EDA for short) in Mehabubnagar Division, he wag
to the

6.2;1

selected
1 - L
Grade of Gro?p-h in the scale of pay of Re.750/940

and appointed on ad%oc bagis ag Group—n., IndustrialﬁLstate PG

Mfmo No.B1/Gr.D/Dlgs.dated 5-8-97 of the

3 rd. regspondent (ANNFXURE \“ Page \5 ). In pur{uance

Mahabubnagar vide

i
«Respondent herein vide hisg

Memo No.Group.D/EDA/97 dated 7-8-1937 (ANNEXURE. \¥N Page |6 )
S
the applicant joined df Group-D., Industrial Estate SO iMBN)
on 08-08-1997, 1 i
l 1

|
6+43. As per the revi%ed recruitment rules which came %nto

of the‘orders issued by the 4 th
l

effect from 1-1-1991 } gelection from EDAs. to Group-D ﬁill

be on the bagis of senﬂority subject to satisfactory service.
The seniority list will\be a combined one for all EDAs p?sts.
Group~D vacancies occurﬁng in a [:)calander year should %
calculated in Januery eéch year and the select list willhbe

| . |

drawn up strictly in order of seniority (subject to sat%s-
| . '

factory service) snd thﬁ EDAs put on the select list shou}d

be slloted immediately to the Sub Division/Recruiting Un1

E
h the number of Group~D vacancies calculated\for

it
agrossbly ¥ the 'lage
that sub division/ﬁecruitlng unit. EDAs who are 8bOVE the

8¢ communities) will
of 50 years (55 years 1nlthe case of ST/ t

not be eligible for appointment ag Group.D.

1 gt.July of the year in whlch

' . f \
the recruitment 18 ma.de.l | ‘

i irectorate,Dept.
6.4, It has also been ﬂprescrlbed by the Dire ’ ;

The crucisal date

of determinign age will pe

|
w i ents
of Posts Ne Delhi that llthe pPCa for promot:.on of ED Ag t
»

| cribed schedule,
to Group-D should be helq as per the pres |

of 'the
particularly keeping in ﬁiew of those ceses where Soms

1 © Hod> Ag—"" |

i I DEPONENT. E
No.of corrections: w~ivi-

Attestor : V7 |




S—— —
)

=

..4_.. . i

ED Agents due for promotion are nesring the age of 50gyears ag

[ —

prescribed in the Recruitment rules. vide DG Posts 1eﬁFer
7

No.47-11# 93-SPB.I. dated 25-8-93 ~-ANNEXURE V. Page([\'| to 1D

e m-;m‘ ———— -

The process of selection was stipulated to be completéd by March M

of each year by a Departmental promotion Committee to;be congti- {

tuted for the purpose ag per DG Posts 1r.No.47—11/93-éPB.I

<

dated 31-3-1994., ANNEXURE Mb Page. 11 ). .

6e5e T™wo clear Group-D vacancies had arisen in July/ﬁug.1997f
on promotion of S/Sri. Baleppa, Group-D, Kodangel SOf end
M.Sevie , Gpoup~D , Industrial Estate (Mahabubnager)TS0O to the

cadre of postmen on regular besgsis. The said two offileials who

have come out successgful in the Pogtmen's Examination have been
regulérly appointed ag Postmen at Gadwal and Mahabenagar HOs8
respectively during July/Aug.1997. Thus, two clear Facancies

have arisen which were required to be filled Dy sénior most

EDasof Mahabubnagar Division who fulfilled age an@ gatisfacto
servide condition. | G?
6.6, Two more Group-~D vacancies have algo arisen ﬂybsequantly Fg
consequent on promotion of(’fﬁrlmathl.Rukmanamma, Group-D offlce['

of the Supdt.of Postoffices, Mshabubnagasr Divn andlSrl.V Shakrd’i

Group~D, office of the Supdt.of Postoffices, Mahab%bnagar Diva, |f;
to the cadre of Postal Assistants during the montq of Sept 199??

These two Group.D vacancies were also fo be filleérby the senid
most eligible EDA of iahabubnagar Divisgion. Thus t%ere were foux
clear Group.D vacancies in Mahabubnagar Division, %hich have
fallen vacant during 1997. i
©eTe As per the prescribed recruitment rules for Group-D po&‘

as gtated in para 6.3. and 6.4 above, the 3 rd. respondent

herein should have constituted & DPC and completéd the procesg,

(
of selection as per recruitment rules prescribed an resgpect o

all Group~D vacancies both exiating and antecipa?ed by Marchha

and alloted the selected candidates to the respéctive recruih?

ing units/subdivisions concerned.
» ML Jlg—t

j
No.of corrections: wi— TEPONENT-

. BN
Attegtor : -




—

&
|
|

|
The specific directions of the Director-General, Posts
|

-5 =

! ‘i
vide his letter No.47-11/93-SPB.I dated 25-8-199%U(An4éxure,lL
page |7} &1%) to hold the DPCa as per the prescribed séhedule

keeping in view of those cases where some of the ED Aéents due

for promotion would be nearing the age of 50 years étc. have

been blatantly violated sand no guch select liats Q; wers

drawn by the 3 rd.respondent and allotment of selec?ed candldatss‘

was made in ' ., advance by NMerch itgelf as prescrlbed.
6.8. Aa the 3 rd.respondent did not take any steps,to £i11

up the Group-D vacancies that had arisen till July,1997 ag

prescribed under the releVant recruitment rules, thelappllcant
submitted his representation dated 5-8-97 addressed to the

3 rd.respondent (ANNEXURE(iGKT Page 2.0 ) preylng for his

gelection and posting as Group-D against one of thelclear vanan-

{
ation, the

cies that had atisen by then and in that represen f

applicant had also brought to the notice of the 3 rd.respondentf

that he would be completing 50 years of age by 5- 1 ~-1997 and

|
6e9e The 3 rd. respondent there upon gelected and app01nte

the applicant along with another asenior EDA
to Mehabubnager East Sub Division ( 1ndependent Te

unit)
In pursuance of these orderg, the 4 th.responden
'Industrlal iy

cruitiag IH
vide his WMemo. dated 5-8-1997(Annexure uﬂ Page \5ﬁf}

i |:
t in turn {;n

‘ .
|

|
j

i
would thus Dbecomse ineligible for promotion to Group-D post. (&

d'f
’ ,

and-alloted him F'

appointed and posted the applicant as Group-D at

— ;
Estate TSO (MBN) vide his Memo. dated 7-8- 97(Ann?xure\\f Page?g

:
The & th.respondent i.e., the Head Postmaster, Mahabubnagar ﬁ

1

who ig entrusted with the duties of malntenancg of serV1ce[

as Group~D had :

§
hs
/

record of the applicant after his appointment

in his letter NoJAC/Acct. 11/8B/97 dated 30—8-1997 (Annexure;

'K
The same weref’

page 2.\ ) directed the applicant to furnish nominatlon

particusars together with femily particudars.

* duly furnisghed to the 5 th.respondent by the agplicant.

6.10. The Applicant humbly gubmite that heff,s been ‘?

s
o HA Vbﬁb’”*fb 1
DEPONENTa y

No.of corrections: ™% 1
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duly selscted to the post of Group-D by virtue of his seniority |

and setisfactory service &as pregcribed in the prescglbed rules
of recruitment and against a cleaTr vacancy. Lf there @Fs any
delay in holding the DPC it was due to the fault of tﬁe 3 rd.

respondent and not due to any lapse on the part of applicant.

Tor the TrTeasons gtated ebove his gelection and pogting as
Group=-D, Industrial Esgtate 730 (WMBN) has to be treated a3 one
maede on regular basis by e duly constituted DEC. E

6.11, The 3 rd. respondent instead of ratifyiné the seaid
overdue gelection even at this late juncture had frregularly
proposed to terminate the gelection end promotion of the
applicant to the Group-D cadre without sgsigning aﬁy reagong
therefor and without notice to the applicent whic# ig illegal,:
arbitrary and against the rules of recruitment érescribed
for the posts of Group.De !
7. GROUNDS_FOR RELIEF WITH LEGAL PROVISIONS: ;

Phe Applicant mogt humbly gubmits that the[impugned
orders dated 26-9-1997 of the 3 rd. respondent hereln orderlng
termination of gelection and appointment of the épplloant
ag Group-D be declared &8 qull and void and set asﬂde on the

following grounds begides other relevant grounds.

The applicant was regularly appointed asg EDMB/Packer,
pevarkadra SO from 20-5-1969 and by virtue of length of
gervice and being below 50 years of age as on 1 ét July,1997 |
wag fully eligible to be appointed ss Group-D a%élnst the #

cleer vapancies that had srisen in July/Aug.1997 in as mucq 

as he had all through hig gervice rendered a,;‘sqtlsfactoryw

gervice as EDA.He wad the senior most eligible @DA for

gelected to the post of Group~D 28 per extTft rules of

1
1

being

recrugtment ot the posts of Group-D. l

Te2e Though the DG Posta, New Delhi had cleafly snd catepk
| ¢ i

gorically gtipulated in his orders dsted 25—8393—Annexure

page\ﬁ=kiﬁ) that DPCs for promotion of EDAs to; Group—D ghow

No.of correctlons- ek

r
Attestor g bt |
‘ ?
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#or

- recruitment to Group-D cadrs.

_7..

be held as per the prescribed schedule particularlﬁ

in view of those cages where some of the EDAs due for promotion

1

are nearing the age of 50 years, the 3 rd. respoﬂdent for

reasonsg best known failed to constitute the DPC in time and
|

to meke selections within the stipulated time. Thé

for determining the age (i.e., 50 years) as per tﬁa

ruleg is 1 st.July every year. The applicant was within the

pregcribed age of 50 years as on 1-7-1997 and hence

5

|
i
have been regularly selected and appointed against;%
|

vacancies that had arigen in July/Aug.1997 as afOﬁB

Te3e In view of the facts and ecircumstances ataﬂdd above

the selection and appointment of the applicant agéi
clear vacancy occured in July/Aug.97 should be go%
by the 3 rd. respondent by constituting the DPC
he failed to do earlier as per the rulea prescribéd
Tede The applicant humbly submits that he had f?l
all the requsite condtitions as prescribed forér
and gselection asg Group-D both as per length of sér
fulfilment of age condition of 50 yeérs age as on }
and by the fact of rendering fully satisfactory s?r

out his 28 long years of ED service. Thus, the ord%r

3 »d. respondent dated 26-9-1997 proposing to terminate

his appointment as Group~D i illegal, arbitrary 'a
the principles of natiral justice and hence unsus¥a
7+5« In the circumstances gtated above, the appii
regpectfully preys that his Hon'ble Tribunal may bé
call for the records of recruitment (. %o the cadre||o

from the 3 rd.respondent and to declare the propﬁs

tion of appointment /selection of the applicant af

Industriesl Estate TSO(MBN) contained in the impugned order
i

dated 26-9-97 as null and void and to set aside the same

a3 illsgal, arbitrary and contrary to the extant'rules of

R f{aﬁf‘f“%’ﬂdwﬁ

DEPONENT.

No.of correctiong: wit—
Attestor : ?ﬁgjﬂ,ﬂﬂfr
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8, DETAILS OF REMEDIES EXHAUSTED: The Applicent dectares

that in view of threatened immediate terminstion of; his

adhoc appointment without notice and without aésigning any
reagons therefor and also consgidering the fact that he will
eross the meximum age limif of 50 years for being eligible
for the post by 5-10~1997, he has no other immediatg.effective
and alternate remedy available to him except approaching this
Hon'ble Trihunal by way of filing this Original Application
geeking immediate redressal in as much as he will Lecome
permanently ineligible for selection to the promotional post
of Group-D by becoming over-aged for the post.
applicant humbly prays that |

9. RELIEF3S SOUGHT: MAIN: The

in view of the valid relevant facts snd circumstanceg stated

in psras 6 and 7 sbove, this Hon'ble Tribunal may be pleased
to grant the following reliefs: |
pogts

(&) To call for the wrecords of recruitment (to|the

of Group-D for filling the existing and sntecipated

vacancies during 1997 more particularly those that

have arigen owing to selection of S/Sri.Balﬁtpa,
Group.D, Kodengal SO and M.Sevie, Group-D,Industrisl
Estate TSO(MBN), both promoted ag Posimen and V.Shakru
and Smt.Rukmanamma both Group~D promoted as{Postal
Asgistants on regular basisg,
(b) To declars the seléction of applicant as Group-D
Indugstrial Estate TSO(MBN) as.one mede on reFular

and according to relevant recruitment rules

. basgis

as the applicant had fulfilled al jfhe ies r%%fiquu_\
condjtions _adequately and fully‘}ﬁ;wﬁ«MAﬁf@xdb Th-9-97 o
P~k$f&ﬂ$—kggy ‘
Aother order or orders or dlrectlons which this Hon'ble

Tribunal may deem fit and proper in the circumstances
of the cage and in the interests of justice.
(¢) Toaward:)cost of this application or such other relief
as deemed fit end proper by this Hon'ble Lribunal,
g AT
No.of corrections: wvl— DEPONENT.

Attestor s &QQL—*”‘
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10, INTERIM RELIEF: The Applicant further humbly prays that

this Hon'ble Tribunal may be pleagsed to direct th?

1 to 4 herein to continue the applicant as GroL

Industrial Estate TSO(MBN) on adhoc basis as per

orders dated 5-8-97

outcome of this Original Application filed 6r to pa

other order or orders or directions g8 deemed fit

in the ecircumgstances of the case and to meet the e

of the 3 rd.respondent pendin

)

!
and proper !
!

ds of justic

11+ NMATTERS NOT PREVIOUSLY FPILED OR PENDING: The

further submits and declares that he had not previo
any application, Writ Petition or Suit regarding th
regpect of which this application has been made hel
court or any other authority or any other bench of
nor any such applicetion, Writ petion or suit is p

any court.

12, DETAILS OF IRDEX:

Applicant

|
the Tribunal

|

ending befor

ore any !

AN Index showing the details of Meterial Paperf filed }
and to be relied upon along with s €hronology of Events is

enclosed to this Original Application.

13. PARTICULARS OF BANK DRAPT/INDIAN POSTAL ORDER

filed.
(a) Indisn Postal Order No. : 8 10 437819
{b) Date of issue : 29-08-1997

(L]

{c) Office of issue

(d) Value

*s

Yes A/C Payee.

9o) Whether crossed

(£) Drawn in favour of The Registrar,

The Central Admi

I

The following are the particulars of the Indian Pogtsl Order

Saidabad Colony '$0 Hyd.59.

nigtrative

Pribunal, Hydersabad Bench

at Hyderabad.500

No.of corrections:

Attestor : btﬁ””

T

Rg.50/- (Rupees {fifty only)
DEPONENT.

004.
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14, LIST OF ENCILOSURES:

The following documents are enclosed to this 0O.A.

(2) Vakalatnama duly executed.
(b) Indian Postal Order
(c) Mat®tlial Papers with Index.

(e) Tile pad.

: VERIFICATION:

T, Mohd.Mannan son of late Mohd. Sulemsn, aged
R/0 Mehsbubnagar, Occupation :

having temporarily come down to Hyderabad, do hereby

the contents of the above Application as contained %
14]are

1 to 6 as true to my own knowledge and paras T to
velieved to be true on legal advice
gsuppressed any meterial facts

verified

on
thig 2.4 day of September, nineteen hundred® and ninety seven
t Hyderabad.A.P //’(‘00“55% et
at Hyderabac.nh.®. (MOHD{MANNAN . )
APPLICANT.
g
(Y.APP RAJU.)

Counsel for Applicant

Dated at Hyderabad.500 004,
the 9 4 Day of Sep.1997.

To

The Registrar,

The Central Administrative Tribunal,
Hyderabad Bench at Hyderabad.500 004,

(£) Addregsed en

and that I

(d) Chronology OE events,

Group.D, Industrial Estate TS0
(Mahabubnagar), Mahsbubnager Dist., Andhra Pradesh,th

paras

have not

gy [N

!

and that the same &re

(¥

velopes (5)
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Department of Port ¢ India
0/C the Supdt,of Post offices lahbubnagar Divn,S509 001
) .o .

L

Memo.lo.B1/3r-D/Dlgs, Atd, at MDN  the  26,9,9%

SRR R M e e AT A We AR dm o tm wh AR G B ah We e e WR mp e MR W e e W

The ordexs issued in this office Memo.of evon
No, dtd,5,8,97 for adhoc appointment of the following
ED officials to the mcadrn of Cr<D are teminated with
ifnediiate effocts '

1. Mohd.Mainkhan,ERNC,Harkal BO ofw Navabpet 30,4¢’/
¢« Y, Mannan, E0/PLR, Deverkadra S50

»

Supdt, of Post offices
Heohbubnagar Pivn,

Cony totwm

" 1. The Postmoster.Mehbubnagar 110,ilo should tarminata, the

arrangemont inmadiately and report complisnce.Hs Should
keep LR Gr«D post vecant and also daputate LR Group-D

to Ind,*state 750 until further orders,

2. The AsP,MBN Ygat Gubebn, g should take immadiate action

for terminating the arrangement at 51,00,2 immed:ataly

\73;/6hd report  compiiance,

A Yfficials .
4, The 5PM,Ind,Estate T80

S+ The “PM,Navabpet -50/Devarkadrg 80
6. Office copy
T Spare -

8 L
' gy H it tate
) TRE £ aPadal)’ .aﬁbublaga‘

‘ %A i0U0 lem

DNSysohe
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Slotve Kaies OF the Lves oohTe DLoLeT . true,  OTZice 1beX: WOLEINE. vate of vzte of .'-,'-‘-Eo;m;-- RenaXis
birxth, con tinuu_-ﬂ .nity.
ousg ’ .
- aervifcé- 4 ' o
1, 2, 3. 4 A N 6,
_.......__-_------n-----_-_--—------—--.---------n--b--—.-—-...--'-',_-..-
"1, KeM.Chendrappsa - ). S Rakeap et X _&/w Husnabed S0 1.5.1932 _ ._'.1;§4}94'_l oc :’_; ) L
2. Melkappe . . BHC~II voulatabad m/&.\'ulapelly 20 5.11.1935 © 14, 2,1948 ¢C
3, G.Veoraish V- 7. I k aarnexanpet m/xoagz S0 - T1.7.3931 - T.6.1943 QC
4, abdul Joleel ' .. BPX . Garlapahud 3Dfxohkonda ST 25.3.1*:36 2 2.1950 2C
S T HeTrsepp e WU _Bijwer w/ﬁulé.f&:d 50 B e 1929 1.10. 1953 oC T
. 6. ghejin Euﬂs&in C D€ .soh-ne,opnr .au/u’argyanp €t ao 5.1.1934- 15. 1, 1954 oC i
7, Getmeathu | & _gerni BOfekihel” S0 T 25.6,1941 . 1T.2.1955 A
"8, seheb Hussein - - K#C . Chowtapur fofiavcopet o0 10.7.19%0 26.2.195: o¢ )
g, P.Loxm:n - . Lingeewal BQ/Undivelly 50 43.10.1936 26.2.1955 Qe -
10, Mohd, zameeruddin :;.'wic' Ipp_nmr .uo/naac.npet 50 TT15,10.1835 ?.7.5.1955 oC
/q\, ashanne EmMC . Chondrejpully BD/h.oilkmu.a. 50.710,7. 1936 1801955 ©C
2. Thimmanne EDNC . Itikyal Bo/ac.m.ve.pad 50 13,5,1933 " -31,.3. 1956 0C ~.
13. V.L:-Imulah o L F2 -3 js.arxond... Bofﬁf.w;.bpet m.) ' 10. 2.1330 T 19,7.19%6 ¢oC B
- -44. aohda0smen DG - o KOBEL D e - = _o . 104641932 0 14.9.19560C_____ . -
15. I.Bolala;/ By . . M¥uchintde /goukuntda 30 5%,.7.4938 27,710,195 0C U7 7
16, pohd,Ioxchim M sukkepur 8074 lsmur 20 - 30, T.1931 22,11.1956 GC -
17, sheikeld EUHC  cudmrolle Sy/Husncbed 507 1.2.1933 - 8.2.1957 - -0C
18, Norsuppa - EDDa Krishna 50 : T 419320 1.5.1957 o€
19. Heunentheready o pathznol gers s0/Bhutpur 5O - 19.10.1935 - 13.8.1957  ¢C
" 20, ghaik Dowood \HC/PkT. Koilkondz SO 1.5.1938 1.10,1957 o©¢C
‘21, M.fwTayone ' '3‘3_9_113‘ Koiiscg_f_{no/u everkudr. 80. " 15.6.1936 13.11.1957 0C
22, A.onenthaicgh ' EDDA Kulakcherli &0 1_1.6.1933 16.11. 14957 OC
23, Gopalekrishnaich ' yoo] Kelwcl 8o inskinel ou 13.9.1935  12,12.1957 0C
T . LI C mspur'Bb/naw;b;ﬁet 20 6,4.1433 2. 12,1957 oC
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151, Guourishneswesy P donkal vy &fw dejoli ®U 15.10. 1938 22.12, 1367 ve -
152." Vithal kao = .. C WM Togepursufsosel S0 T L 16,1,1333 | 17.1.1968. oC .- ]
153, _5'"“.5'&-_"5&1395, B _.ijx} --r...p(-npally du/uamwaada: 30 .. ":15.9.1942 . 23,1, 1968 - o - T
154, B.Vinkatareoulu ) EDHC :ead..t_narapz_;c._ﬁc,_/nq-gqli_.;—_au 20.6.1947 . 1,2,1968 .. 9¢ -— - - T T
155, H.321 neddy 591»1 Selkarpet bu/ﬁonuma&_ébad 30 12,12, 1541 22, 2. 1968 - ce
156, P agt.,ruh,_,rny_.nc.rc.ddy #n UYaarcl ov/.merchante bo. . "5e6.1542 23, 4,1368 GC
157, #ehd.doulana - "BeM  Gundmal By /;;o;;.gn. DO- ,“-: b, 2;1935 : 244 4.1968 vl
156, fzzulu | ¥l Liaguapells oufUtiur 321 9.1944 31.5.1968  o¢
159, ‘X.Kogeswore isd- T BPE - Relekwitla -aL/I‘*’c-nG-V&P&ﬁ 30 1 7-1935 1.9.1568 ac
160. & batbar - EDHC-I1 ‘Len.vaped v - __—:-.-_ 5.2, 1946 11.3.1368 ocC
161, faliappa ! - EDMC * Bijwor J\,/uhu.mmua DO:* kS .7.«1925 ' o 11.1.1969 o6
162, «Chaang . ) - BUHC . Unaavaliy X :—_-::f-: ' © T 1545, 1546 '. 7.. 2.1963 ' 5¢ ) )
163, nﬁghawuara Reo U shutpur bu/Jmclur S0 17,1941 - 18,2,1965  o¢
164, chcbub n1i° ~ D EDHC  Bnutsur 50/JeKiEir m_,:}." T e, 2-.-15'55 ' 18,2, 156G oc
4?}/&& Monnan T' o :..uMC/P}.r.ucvancaa e 5. 1001947 2.5.1969  oc_ . _ e .
1 T.nc.nmunche.rmddy e PH Cnlnt:.lakun‘r' 'ﬁc/nc.caorl &a0 1.8, 1950 . 16,6, 1969 o0 N
Y67, Kieghupathizedly T Bl Nastipur ~u/smierchiata e 15, 3. 1947 7.10,1969 ¢ |
168, Hi.ieyeamuddia M- Bendamesdipally’ 430/,1".'31\‘116"{: D.6.1643 De 2 1970 aC
165. Rarulu 8PN’ Buaharam Hu/Bunved. B ___ . 4.11.1957 12,2.1370 ¢
170. Khzjan Goud - - ~ . ke . Kisszpur ;:'u/ueirer-}:adr_-. .;o” 1_6,'1:47 10,22, 1970 oG - )
171. F.PeNuneendrenzin WHLE UAamT 30/ Geawal 5o '_ 57,1245 . ',-_7:“';7;5“' vy
172, Rhejs Noiauddin . BORC/pkr. Fusapet o0 _ 13.6, 1940 1.10.1970 e
1734 HeiTisnasirah HPH | Pollepra wufifenavipea Su 17.6.1948 6,12, 1570 i - w’%m"
174, VoVeeraswany paidu worC,Undavally 3¢ _ -t 1aG. 1552 1,157 7 oo N Teee e
175, S.Venkotescrn: ‘3;"}1 sariel BO/;;thbp&"l\; S 4e 641545 - 1,1971 K W
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The following D officia.s arn seractad

-

.:."
.

"
to jthe cadrz

. | ‘ ‘ ‘ T
‘ of Gr,'D' osurcly on.adnoe basis aad allotted.

I . : W . .
téhthn units notnd agaiast t-oeoir aamzs, '

Mamg o tha unit allottizd

1, Mo-d, Hoinkhan ANMC ahabubnaear H .0
tarka. a/w Nawabpit SO aRabuInNAGErT b

Mahabubnangrr {nst)

3. Md Maanan, -IIC /Pkr
Sub-Divisioll.

. Navazrakadra I.0.

. ’ !
. 2 cooy of this a0 is_issusd tog-
o gvm ah me W -—-I-oc.-n- L N - o e t ) N

P

i, -The off cialg,
. Tho Dostmast:r MR " U0, Ha will
‘to the D officialg§ at Sl.ro, 1 above vhader intimation to

. - this office, | s o

4. The L83 /ini" (fast) SubiDive thill issiing posting orcers

© * the D official-at Si.llo, 2 abova, the 82 shoutd clearly
}_lspccify tht tin appointmant is subjact to tne pdtcome of

© ‘eacuiries in* /o 'Sri "wBalaiah, N2 ltaramungala By A fu -~

Ungavally $.0, who is saaior most .infthe Division,

. Tha PFs of the officia’s,

oo ' } _
5, 0/C, | . L - ‘ o
6., Spare, p | : . ‘ 5

- . ‘ E

l

. - Hlsma
C . , Sunitt, o Dot OEfilas,
Mamebubnneaar 7ivn,~509 001,

nlarse issu  ostilne, orders
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50 years-gs prescribed in the Recruitment Rules. I

wherjsog: of the ED Agents due for promotion are nearing the age of
[ D.G., Posts, Letter No. 47-11/93-SPB-1, dated the 25th August, 1993. ]
Authority to consider appointment of ED Agents to Group ‘D'.—
For appointment of ED Agents as Group ‘D’ as per the revised procedure,
necessary action to hold DPCs may be initiated in the beginning of the
year itself and the process of selection compieted by March Z¥hc follow-
ing shall be the composition of DPC for this purpose:

(7} Divisional Head/Group ‘A’ Postmaster as Chairman

(i?) Another Group ‘A’ or Group ‘B’ Postal/
RMS Officer at the station orin a Regionasa Member

(i) A Group ‘B’ Officer from Telecom. Depart-
ment at the station or in the Region as a Member

e
e ‘The composition of DPC in PTCs shall be as follows:—
(i) Vice-Principal as . ... Chairman
(i) Administration Officer as- ... ... Member

: ‘) (iify A Group ‘B’ Officer of Department of Tele-

com. at the station/District as a ... Member
[ D.G., Posts, Letter No. 47-11/93-SPB-L, dated the 31st March, 1994.}

2. Postman’s Examinstion

2.1 In order to be eligible to take the examination for recruitmernt
to Postman’s cadre, an EDA should have completed a minimum of 5 years
of satisfactory service as on the Ist January of the year in which the ex-
amination is held.

2.2 The standard of the examination will continue to be the same

as it is now. “ - : e

2.3 The present position of there being no ‘age-limit for Group ‘D’

-«Astaff for taking Postman’s examination will remain unchanged.

2.4 For EDAs, the age-limit will be 50 years with five years relaxa-
tion for SC/ST candidates as on st July of the year in which the examina-
tion is held. ' :

5 5 There will be no limit for the number of chances allowed to a
Group ‘D’ official or EDA for sitting for the Postman’s examination, pro- -
vided he/she is withia the age-limit as_prescribed above.

2.6 An examination fee of Rs. § will be charged from all the appli-
cants whether they are from Group ‘D’ or EDAS. « - -~ - ' o

ol o S S .
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120 SWAMY'S—SERVICE RULES FOR ED STAFF

\
Some of the Circles have sought clarification on the number of can-
idazes to be permitted to take the examination for the vacancies to be
ilied on the basis of rﬂ|1erit.

It is hereby clarified that there is no restriction on niimber of ED
Agents to be permitted to take the examinatiomunder 25% merit quota
for outsider vacancies. IJ] other words, all efigible ED Agents may be aflow-
ed under this guota for appearing in the examination, As far as seniority
quot?, o7 the basis of length of service, is concerned, the position wiil
semmain unchanged. ‘

1
[ D.G., Posts, Letter No. 44-2/21-SPB- 1, dated the 3rd April, 1991, ]

(10) Removal ef teé,t for absorption of EDAs in Group ‘D’ cadre and
raising of upper age-limit to appear in the Postmen examination.—A pro-
posal on the above subject has been under consideration for quite some
time and the matter wis also discussed in the Departmental Council
recently, The following'orders are issued:—

1. Group ‘D’ Examinaﬁian

1.1 The literacy test prescribed for EDAs for selection to Group ‘D’
posts is hereby abolished. Selection from EDAs to Group ‘D’ will be on
the basis of seniority subjject to satisfactory service. The seniority list will
be a combined one for all EDAs posts. The Selection Committee shall
consist of the Head of the Division and a Gazetted Officer of the Depart-
ment of Posts or any other Central Government Department at the sta-
tion. Group ‘D’ vacancies occurring in a calendar year should be calculated
in January each year and the select fist will be drawn up sirictly in order
of seniority (subject to sailisfactory service) and the EDAs put on the select
panel should be allotted immediately to the Sub-Bivision//Recruiting Unit
agrecably with the number of Group ‘D’ vacancies calculated for that Sub-
Division/Recruiting Unit. If a vigilance or disciplinary case cccurs
against-an EDA before he/she is actualiy appointed, his/her appointment

will not be made and matter will be reviewed after conclusion of Vigilance.

case/disciplinary proceed

ings. This recruitment procedure will be effec-

~ tive for vacancies occurring on or after 1-1-1991,

“1.2. EDAs who arﬁ;}%?ove the age of 50 years (55 yearé in the case
of SC/ST communities) will not be éligible for appointment as Group ‘D’.
The crucial date of determining age will be Ist July of the year in which

.~ Departinenis) Promcintion Cemmittee for promotion of ED Agents
to Group ‘D’.—It has been reported to the Directorate that in number
ef Circles, the Departmental Promotion Committee-for ED Agents to
Group ‘D’ is not being held in time. As the maximum age prescribed for
promotion of ED Agents to Group ‘D’ is 50 years, some of the ED Agents

» kost their chance to get prgmoted as Group ‘D’. It is, therefore, requested

that the DPCs for promotion of ED Agents to Group ‘D’ should be held

as per the prescribed schedule, particulafly keeping in view those cases

R e

e
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- i ~ PROMOTION PROSPECTS
it where some of the ED Agents due for promotion are nearing the age of
iy 50 years as prescribed in the Recruitment Rules.

F [ D.G., Posts, Letter No. 47-11/93-SPB-1, dated the 25th August, 1993,

F Authority to consider appointment of ED Agents te Group ‘D—

For appointment of ED Agents as Group ‘D’ as per the revised procedure,
necessary action to hold DPCs may be initiated in the beginning of the
year itself and the process of selection completed by March. The follow-.

ing shall be the composition of DPC for this purpose:—

(i) Divisional Head/Group ‘A’ Postmaster as Chairman

(i) Another Group ‘A’ or Group ‘B’ Postal/
RMS Officer at the station or in a Regionasa  Member

(iii) A Group ‘B’ Officer from Telecom. Depart-
Yo ment at the station or in the Region as a Member

The composition of DPC in PTCs shall be as follows:—

(7} Vice-Principal as <. Chairman
‘;\ (i) Administration Officer as ... ... Member
-© - (iih) A Group ‘B’ Officer of Department of Tele-
' com. at the station/District as a w. Member

_{ D.G., Posts, Letier No. 47-11/93-SPB-I, dated the 31st March, 1994. ] )

2. Postman's Examination

2.1 In order to be eligible to take the examination for recruitment
to Postman’s cadre, an EDA should have compleicd a minimum of 5 years
of satisfactory service as on the Ist January of the year in which the ex-
atnination is held.

: 2.2 The standard of the examination will continue to be the same

as it is now. s

\d 2.3 The present position of there being no age-limit for Group ‘D’
staff for taking Postman’s examination will remain unchanged.

. 2.4 For EDAs, the age-limit will be 50 years with five fears relaxé
tion for SC/ST candidates as on st July of the year in which the examina-
tion is held.

- -y, f

1 i

2.5 There will be no limit for the number of chances allowed to a
Group ‘D’ official or EDA for sitting for the Postman’s cxamination, pro-.
vided he/she is within the age-limit as prescribed above,

T
= s

2.6 An cxamination fee of Rs. 5 will be charged from all the appli-
cants whether they are from Group ‘D’ or EDAs.» . : - :
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gabse Appointment of class IV on Adhoc beals = o
Requested - Riga rdinge o |

+ seXXee
rogpected Sirx, ‘ S o i

. X pubmit the following few linvs for your

O

|
+ R - R '
kind conpsideretion and favoureble o;darn. : 1:

I undbraturi& tim- SrieMeSevia (Cluen iéxnti;;er;nl
Eatate) apd sr.l.Balappt {Claas IV kodangal) have paased tho
exeminttion of postirman amd l:hay are balng poate-d ap postman
in the vacant posts ahor:tly.

——" — -

I entared into the postal Department On 20=5e1967 - |
in the cOdm of ED and I am aving more than 28 yearn of sarvice
in the depsrtment. Bat I could not get promotion in the codre
of claas IV til)l date for want of vacancles. 47 ;

. Aa I an crossing the 2ge of SO yeors op 5.10.&% i
I request your kind self to consider my case and kindly provide !‘l
me to work &a claas IV (considering my length of service in the
dephrtuent) , dn the vacent post of class IV st inoustnd Estate |
P.0e(MBNR) o I smubmit thet I am willing to work &8s clssp IV
‘aven on adhoc basis till finalisstion of reguler appointmente |
exufore, I decleye tlet I am reudy to reverxt ;
{at any time) from the provisional a;}pdintment of classlV to my
. original cadre of ED in case any ED officisl who is stnior to
me claima for the poat of claas IV either on adhoc basis or r ‘
|
|

Y

regulax beasis,
C Thanking you sir,

Youras £aithinily,

C suhm.tttad tos- J/yjﬂ
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Copy to: - ' - o oo o B

1.

2.
3.

4 “

YLKR | I - SR

 The Head ?ostmaster, ﬂababomhnagar‘

.~ Cne copy to Mr.h.ﬁaaesuara‘Rao,AddL.CGaE, &I,Hydsraba
. Ore duplicats copy. o .

v . ' '..-24.
. Fl .

The Chizf Post Master General, A ?.ﬁircla; Hyder?bad.

:Thm Post Master Gen@ral, Hydnrabad Reglon My derabad,

Tha JUpEf;ﬂtBﬁdEﬂt of Post Gﬁ?lces, Mahabocbnagar 3558
Jivision, Mahabnebnagar, o ,

The Asst. Superintendant of Pogt foz&ss, Mahabonbnaga;‘ ¢
Sub ﬁlvlslcn, Mahabogbregar., .

One copy -to Mra Y Anpsla Raju ﬂdVocatu,CAT Hyderabad.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL & HstﬂAsan BENCH
' AT HYDERABAD '

ORIGINAL_APPLICATION NO,1306/97

DATE__OF ORDER___: _ 03-10-1997l

Batwsen -
Modh.Mannan

soe Applicant
And

1.  Union of India rep. by |
The Chief Postmaster-General,
AP Circle, Hyderabad=1, .

2. The Pdstmaatar.canaral,
Hydsrabad Region, Hyderabgd-1,

3. The Superintendentof Postéfficaa. ‘ .
Mahabubnagar ~Oivision, Maliabubnagar-509 001,

4. The.AsstéSuperintandgnt of Post Offices, l
Mahabubnagar East Sub Divn,, Mahabubnagar
509 001, I
|
Se The Head ‘Postmaster, |Mahabubnagar HO 509 oo1,

++e Respdndents

Counssl for the Applicant

Shri Y.Appalq Ra ju
Counsel for the Respondants ' shei V.Rajashwar Rao, Addl.dGSE

cdanmg

THE HON'BLE SHRI A.RAJENDRA PRASAD : MEMBER (A)

L

THE HON'BLE SHRI B.S.JAI PARAMESHUAR @ MEMBER (J)

(Order per Hon'ble Shri H.Rajeddra Prasad, Member (ﬂf -)Q%

- - - 4.

ee 2‘




On.1306/97 ?. dt.3-10-97

Judgement

Oral order (per Hon. Mr, H. Rajendra Prasad, Member (Admn)

The grievance of the applicant is' that he was selected

for adhoc promotion to Group-D from amcngst the ED Agents

on the ground that he ﬁas the third seaior-most in the div&sion
and there was some enquiry against the senior-most EDA., Mr.
Balaiah.
2. The learned standing counsel for the respondents. submits

that the case agalnst Mr. Balaiah having since been cleared,

he had to be accommodated in the first available vacancy of

Grou-D, and the a&plicant being the junzor_most adhoc

appointee hagd had|to be reverted. Since there are only two
’ f, .

vacancies, the first of which is earmarked for. 0C, /the' senior-

most official Mr. Balatsh (BC) has to be adjusted against it.

The second availa?le vacancy is for ST, for which the.
not
applicant is/of course €ligible to be considered. The

respondents state'the; there are no more vacancies against
which the applicant's case could be considered. |

3. Sri Y. Appala Raju} learned counsel for the applicant,
submits that in addition to the vacancles mentioned above,

two more vacancies have a:isen.very recently on account of
the reallotment of two eligikle candidates from Mahabeobnagar
Division to other | divisions on their success at the Uéo's

promotional examination conducted in 1496. The counsel also

mentions that, as |per recruitment rules all vacancies: likely ‘

to become ?railable during the year haﬁe to be assessed in
arch ‘

the month of every year in order to saﬁeguard the interests
~ .

of eligible EDAs. | It i8 his oontention that this was not

done in respect of Mahaboobnagar Divisioerin that, the

anticipated vacau&ies, which have to be determined with

iSQL’//// : | | eele
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accuracy were undfr&ﬂtimated Hence' ’case of the
applicant needs t? be considered favouLablg

4. We have no opinions to express 1n\the matter on the
basis of the record available Before us. Nevertheless, if
two additional vaoanciés have indeod a#isen as contended by
the learned counsTl, and if the rules pﬁrmit the throwing
open of such vaca?cies to officials like the épplicant, then
theee should not be any cbjectionsfor Superintendent of Post
Offices, Mehaboobnagar Division (Respoﬁdent No.3) to oake.
this ihtd account Jnd consicder the caseiof-the applicant in
accordance with tqe vacancy position and'relevant rules,

The main apprehension of the applicant lis that withininext
four doys he will be overaged for consiﬁoration for pﬁomo—'
tion to Group-D as‘per the relevant rul%s.

5. In view of what has been stated, Superintendent of

Post Offices, Mahaboobnagar Division, isldirected to examine

the merits of this|case.in the background of the claims made
by the applicant, as noted above, and ték@ a suitable deci-
sion in the matter 'expeditiously, or at‘any rate hefore the

enc_l of this month.,

costs,

q
ik

(H. Raj ndra Prasad)
Member(Admn )

6. OA is disposed of aocordingly. No

Dated : October 3, 97

D.Ftate n Open Court

R (3) -
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OA.1306/97

To
1.
2,

4.

Se
6

7o
8.

The Chief Postmaster Generak, A,P.Circle, Hyd,
The Postmaster General, Hyderabad Region, Hyd,

Mahabubnagar,

The Assistant Superintendent of Post Offices,
Mahabubnagar East Sub Divn., Mahabubnagar,

The Head Postmaster, Mahabubnagar HO = 509001,
One copy to Mr.Y.Appala Raju, Advocate, CAT,, Hyd.
One copy t© Mr.V.Rajeswar R80, Addl.CGSC., CAT., Hyd.

One spare copy.

3., The Superintendent of Post Offices, Mahabubnagar mvtgsion,
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